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314551993 Hon, Mr, Justice Ru.K. Varma, V.C
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Hone. MY, Ka Q)ayya, ‘Member(A)
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Heard Sri K.K. Roy, leamed counsel for the
épplicants,

The epplicants numbering 5 $ubmitted their

applications for the Civil Servicés (Preliminary )

examination, 1993 by registered post on 16.2.1993,

‘Copies of the postal receipts are on record as

(Annexure-A-1) to the application) It would appear that

" the applicants were also communicated @bout roll

numbers assigned to them, butl by subsequent communi-

cation, all the applicants were inf ormed by UsP«S &L that

their appglications cannot be entertained as they were
Pi Y

received &f ter expiry of the last date prescribed
for receipt of £hé épplications.

The contention of the applicents is that all
of them submitted their application well within time and
if there wég delay with the postal authority or some-
where, they were not reéponsible es they had no control,
8s 1o what happened thereaf ter.

Issue notice to the respondents to show cause

as to why this epplication may not be admitted. They

may file reply within four weeks, rejoinder-affidavit

if any, may be filed within two weeks thereafter,
List this cease on l5.7.93<for admission/hearing.

In the matter of interim relief, the respo=

,.ndents,are diiected to permit all the applicants to

g .

appear at the examinatiimn treating as if thekr
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a;aplica:tions have been received within time, The
.;cespon'cients are further directed to issue admit gards
to the vapplican‘;s well within time to enable toem -
to appeér at the examination. The candidature
of the vépplicants ho\'/‘.r.ev,_er, may be treated &s
provisional and subject to the final decision of

=Y this case. ;

_ ﬁ&%bfu/}’@@w | | The names of all the applicants méy be

ooh 0. 93 Mdlhdﬁgﬁ mentioned in the order. A copy of this order may

toicec o Pote MP"”_"’ be issued within 24 hours.
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. Hon, Mr., A.Ke Sinha, J.M.
Vl’ﬂbn r, Y. K. Setgﬁgﬁ.me

By R S T G S e i

Heard the learned counsel fior the parties. Tre
‘ ’rwcndegyemsubmlts that since the
_date oF rece1ving the appfie;ntlons appeering in the
C1v11 Serv;ces (Prellminary)Examinatlon 19 SZ,Hie been
extended upto 2 3.1903 and thsapnllcatione of the @ppaieant

ae appllcants @@@@@@ were recelved befa e that date and
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learned ceunvel For tnir

consequently, the applicatlons ‘habe already been acceptdd
by the UeP.S C So in that vieu of the Gﬁ@ﬁ@'matter, it
has been submitted that these applications have nov becore
infructuous;* These facts are also admitted by the leared
counsel for the applicant;

Consequently, considering the submle 1un and im
view of the facts that the applications of the applicants @@
WiigRe s »»h}haw61nceybeen accepted by the U.P«8.Ce as a result of

! the exten31on oF the date for receiving the applications f er

7apreqr1ng in the Clvil Se&v1ces {Prellmlnar%)Exanlnatlon,

. 19932, these app llcatlons have now becoms 1nFructuous and
the result therefore, 1s that they are dlsmle°ed as

i znfructuous.
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